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Interim order of Cauvery Water Tribunal

253. SHRI NILOTPAL BASU: Will
the PRIME MINISTER be pleased to

state:

(a) the details of the interim order of
Cauvery Water Tribunal; and

(b) -the temtative time schedule for im-
plementing the order?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI SOMPAL): (a) As per the interim
order dated 25.6.1991 of Cauvery Water
Disputc Tribunal, the State of Karnataka is
requircd to rclease water from its rescr-
voirs so as to ensure that 205 Thousand
Million Cubic Feet (TMC) of water is
available in Tamil Nadu’s Mettur Reser-
voir in a ycar from Junc to May with
monthly & weekly stipulations, 6 TMC of
water is to be delivered by the State of
Tamil Nadu for the Karaikal region of
Union Territory of Pondicherry in a reg-
ulatcd manner and the State of Karnata-
ka shall not increase its arca under irriga-
tion by the waters of river Cauvery bey-
ond the existing 11.2 lakh acres.
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(b) The above order of the Tribunal
was published by the Central Govern-
ment in the Official Gazette on 10.12.91.
As such it has become binding on the
party States.
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